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JCENTRAL ADMINISTHATIVE lRIBUNAL ALLAHABAD

Clrcu1t Bench at - Lucknow.

Registration O.A. No, 13 of 1988 (L)

Smt. Menju Lata eesss - Applicant
| Versus |

Union of India & Otheps...... Respondents.

Hon, K.Madhava Reddy, Chairman
Hon, B.C. Mathur, Vice Chairman

- In this applicatidm under Section 19 of
the Administrative Tribunals Act XIII of 1985 the
applicant has challenged the seniority list of Librarians

in the office of All India Radio, Lucknow, The claim

- for seniority was r@j@cted’as early as 3.,12,1981. No

e

further representation was made so far as seniority was

.concerned. The question of seniority thus became final

in 1981,That was long before the Tfibunalbwas established
and much more than three years pribr to the cénstitution 4
of the Tribunal. Only when another Librarian,who

according to the applicant, was junior to him, was

promoted she made a representation on 20,4,1985. As
theVSeniority list had become final by an order of
3,12.1981, this Tribunal has no jurisdiction tovher

grievance in this regard.

2. So 1ong as the grievance of the applicant, with



\/“.\ .

it e B

il

B

)

-2 -

v
]

reference to Y8R seni ity @%-thepappiicanid}cannot be
entertained,the claim of the app 1camEJdoes not seem to
have any merit. Apart from the abosre, the question of
pomotion is said to be under consideration‘of the

: , ( 3 .
Competent Authority.upon the representation of the
applicant. Nothing said herein will stand in the way

~of the applicant moving the Tribunal later if her

representation is rejected,

3. In this view of the matter, the application

is accordingly dismissed. -

8¢
Vige<ChairmaAWﬂ

Dated the 2nd May, 1988,

RKM
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Particulars to be examined - Endorsement as to result of Examination
1. Is the appeal competent ? 7%
2. (a) s the -application in the prescribed forrﬁ? yeo
(b) Is t'he applicétion in‘pa'piar book form? . | 7%
(c) ~Have\_six complete sets of the application 7@;
been filed ? :
3. {(a) Is the appeal in time ? Ao
(b) If not, by how many days it is beyond C/ﬁ /’74”7’/{’1/1&/‘7 ) f"“ 4&:« [a‘[
time ? nesentloon waa Holecd o204 85 cohuek

S I’Z@ um#i&a’e&/, ) ‘
(c) Has sufficient case for not making the &cs;;af ona oo wThon memendlin an

application in time, been filed ? /8.6, ;) LT coaute B ampoy Hhe lbewe-
,/t,a me“/ Caz; @4@1/&,& Bewek fraced

“a- 104y 6. DA 7 /?/me;/ & asf

4. Has- the document of authorisation; Vakalat- f"'""
| nama been filed ? 7€¢

5. is the application accompanied by B. D /Postal- }'M , PO Ao DP 669¢> @ 254 &8
Order for Rs. 50/- ‘ : %Sn- A 3,/ &u?

6. Has the certified copy/copies of the order (s)
against which the application is made been 74"‘
filed ?

7. (a) Have the copies of the documentsrelied
upon by thé applicant and mentioned in 7“
the application, been filed ?

b4

above duly attested by a Gazetted Officer
and numberd accordingly ?

(b) Have the documénts referred to in (a) ), e 4/7&/&/ l/ Mﬁa/i
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 IN THE CRV{RAL ADMINISTRATVE TRLHUNAL

ADIL ﬂW@L@.@Eﬁ:&T ALL AiABAD AR \wehenso haven
 CageNo,  of 1987¢¥
| BETWERN

Smt, Manju Laga ee. Applicant

Union of Indla & others «++Respondents

APPLICATION UNDER SEC, 19 Of THE
ADMINLSTRATLVE TRLEUNALS Act, 1985

.For use in tribunals office;

- e tﬂ..‘-..oﬂ’ﬂ'ﬁ.-e‘y. "_-. ﬁ'.ﬂ..."ﬂ.-

-. -' -0 q. ..ID. O.‘ﬂ. Q. ﬁ. '. D. .0 -o '. .‘ ..". [ 4

Date o £ g"l"'ng-t TeTe e TeTeTe "¢ "o Te " ®
OR
Date ot receipt'o R e Rl R e T Nl Bt o

- —

by po stu.‘o. -y .:. o; my BB, T, wy e.,-._-.. -

Reglstraﬁ.on N0y =g ==, haf Tood Ruf R Tuel Bud Rud’ Tt

Signature of the Registrer
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"o"c"o“"'o e Te ™0 ™e ™0 ™o ™e e TeTe™eTeTe T eTe e -, By e ™™
Copy of ds.reetion Lssued by respondent q
Ro, 3 dated 13 8.86
15- Snnexure No,14 |
Copy of promotion order of respnndent

As-94s
no, 7 dated 25,8,86 Lssued by -
respondent no, 4

16- Annexare No:186 . , :
"7 Topy of prouotion order of 117 Transmission

Executives for the post of Programme Execu-
tive dated 28th August, 1987 issued by Q7-\107_
. respondent oo 2

Annexare Mo R Rl
‘Copy of reminder dated 18, 9.1987

18- Bank Draft No.% CG2IET pateqnS —4 - %%

for Bs

> 9. Vakalat nama

| APPLICANT :
Place:Lucknéw» - MSQ@\Q“ 2 i
Dateds ob ul%¥ - THEUGH \W%/

Raju/e ( R,B,Paddey ) l
_ - &dvocate
Counsel for the pet;.ti.oner /
: Applicant,
618- Jawahar Bhawan,
. Lucknow, -
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BETAILS OF APFLICATION:&
1~ PARTLCUBARS OF THE APPLICANT:. |
¢S N‘amﬁ of the Applicant:- Sut, Nanju Lata
, (L1) Name of Hgsban_d:- Srt B,D,Tewarl
~ 'cui) Desl.gaati.o'n. and 'bi’ﬁce Senlér Librarian
_ - in vhlch employed:e '
411 Indla Radlo
| - Lucknow,
(1v) Office Address:~ 18- Vidhan Sabha Marg,

~ | | Lucknow,

N

(v) Address for service Smt, Manju Lata
of all noticess

Senlor Librarien,
A11 India Redlo,

Yo

~
e andl

18-Vidhon Sabha Marg,

Lucknow,

1. PARTL CULARS Of THE RESPONDENTS:. |
(1) Name &/or designation of the respondents;e-
- (a) Secreta;'g,Gévt. d‘India,_Mlnlstry of

o Infomatibn and _Broadcast_ing.
(b) Director Generdl, A1l India Radio,
(c) Station Director, 411 Indla Radlo,
(di Sf;ation Director, Door Darshan Kendra,
" Lucknov, | |
(e) Sri H,C,Sanwal, Programme Ezecutive,
(f) Sri Naresh Kumar, Trensmisslon Executive
(g) Bo, Sumen Saxena, Floor Manager,
" "Door Darshan Kendra, Lucknow, ,
% | (11) Office Address of the respondents: - As abowe
(111) Address for service of all notices;-Asabove
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3- PARTL CULAR OF THE ORBER AGATNST WHI ¢H
APPLICMION IS MADE:- ‘

The appli caﬂ.on on behalf oI the
applicant is being preferred in nature of
di rection for determination of seniority and
consi deration of promotion with retrospective
effect, The matter 1s related with service
condition of the appiicant,

4- JURLSDICTON Or THE TRUBONALte

The applicant furtner declares that
be.‘..ng a central Govt, employee and servlng
nnder the Station Director, All India Radio
Luéknow wnich is within the junsmctldn of
tnis Hon®*ble Tribunal, |

&LIMEATLON:- )

The appllcant mrmer declares that
the appllcati.on i1s within 1imitation preseribed
in Section 21 of the Adulnistrative Tribunals
Act, 1985,

"6- FACTS OF THE CASE:-

The facts of the case are given belovs -

(1) That the appllcant possesses the degree
éfﬂB.Sc. and B.LSc, was initially appointed

as Librarian under respondent no, 3 agalnst a
cleapr and substantive vacancy in the year

1074 and she joined on 16,10,1974,
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t1. That on 1.7.81 the respondent no. 3

prepared a combined seniority list of ngramm}e

Secretarles/Studio-Executives/Librarians and
Sedlor Librarians vorklng in th_e office of
Door Darshan Kendra and All India Radieo in
U,P, Though thls senlority 11st was not

d reulated and' the gppllcant any how éame to
know in the month of September, 1981 that her
neme has been placed at §1, No, 8 by shoving
all the details which is distmputed,

1i1.- Tbaf i1t would further pertinent to
mention that respondent no, 6&7 have been
placed at S1, No, 4%5 respectively in the
aforesaid sen.ldri.fy 14st prepared on 1.7.81
who are mugh junlor than the applleant,

ive That 1t 1s further ptated that the
respondent ro, 6 was appointed on the post of

( 5)

librarian on 2,6,1975 vnere as the respondent

no, 7 2lso in similar situation was appélnted

on same post on 25,11,1975 and both the respon-

dents i.,e, 6&7 were pregularised from the date
of thely initial joining, while in the case

made w,e,f. 29.10.19%6 in discriminatory trea

" of the applicant the date of regularlsation was

t-

ment, A photostat copy of the extract of Senio-

sty 11st dated 1,7,1981 1s annexed herewltn
as AWNER FE No,”1 to tiis appllcation,
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16 1s crystal clear that the matter of the
applicant has not been mnéidered acco rdlng to
legél requirement in determination of seniori ty
A copy of the pesponse dated 14t Octoler, 1081
given by the Administrative Officer, on behalf
of respondent no, 3 1s annexed herewith ag
ARNEN iE-NGC3 to this sppldcation,

vile  That after recelving the reply dated
14th O ctober, 1981 the applicant further prefe-
rred her application dated 17,10,1981 after
narrating legal and mcmafmdﬁ on, The
applicant further stated that the appeintmént
or Sri H,C,Sanwal was not made on the post

of Librarian , The said Mp, Senwal was not
even having necessary qualification of
Litrarian hence by his promotion as alleged

by Respondent no, 3 the post of applicant codd
not be affected advepsely, The applicant was
initially appolnted agsingt a clear and substa-
ntive vacancy on the post of Llbrarlan after
having all tie necessary qualififation for the
post, Hence the reply made by respondant no,3
vide Annexure No, 3 having no legal sanctlty,
A photostat ebpy of the representation dated
17, 10,1981 is also anmxed herewltrn' as

ARNEXRE N2 to tnls application,

vili- ’That 1t 1s also necessary to make it
ciear, perteining to appointment of Sri
H,C,Senwal (Respondent no, 5) that said Sri
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(6)
Ve That =g already narrated in the above '
paragraph of the application after the know-

Yhe appbecomi=—
ledge /B dearepresentation to respondent no,3

after showing all the details ad factual posi-
tion, The appilcant furth er made a requegt by
virtae of hep applicakion/representation dated
23.9,1981 that hepr seniority shall be detemmined
from the date of Joining in view orf Hhe length

of service and also regulam sation be made

from the date when the applicant on dated 16, 10,7
had submitted her joining report, 4 photostat

‘eopy of the applicakion/represeatation dated

23,9, 1981 1s annexed herewith ag ANNEXJRE N
to this application, |

W.  That in view of the application made

~ by applicant dated 23,9,1981 the Administrative

Officer on behalf of respondent no, 3 on dated
i4tn October, 1081 made a respondge to applicant
in whldh the reason has been agsigned that " no
&neﬁt of adhoc serviceg for thepurposes of
gsenior ty 1s granted, Her appointment on regular
basls v.e.f, %.‘10. 1976 was made when the |
regular libraﬂ.an sri H,C,Sanwal (Respondent -5)
vorking as Trangnl ssion Executive on adhoc vasls
vag regularised as Transmission Exzecutive w.e.f,
29.10,1976, She could not therefere,

on pegular basis prior to 29,10,1976", By virwe

of above sald response made by reppondent no.3,

be appolnted
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(8)
Sapwal as gtated was Initlally appointed on

“the post ot Studlo-Executive vide an order
dated 22,7, ]966 under respondent no. 3,
Subsequently vide an order dated 15,12,1069
seid Sri H,C,Sanwal was ordered to look aftep
‘the work of 1ibrarian on adhoc basis in diffe.
rent cadre, Thas the status of Sri Sanwal cannot
- be treated for .the post of & regular Librarian,
;_7> and the appllcahté.s senloM ty cennot be bifur-
i | cated o_r~~"damagéd in view of the stand taken
wg; - by th_ef respondent né. 4’.“ A pho tostat copy of
o the appolntment order dated 22,%,66 pertalning
\ to Sri H,C,Sanwal, (Respondent No,5) showlng
the gtatus in tne déparh_nent, ‘ana farther order
dated 15,12,1969 by whid sald Srl Sanwal vag
ordered to look after the work of Librarian
adhdc;ly is annexed herewith as BINEX BE No, 5&
to tols application, -

iz -’ That the resgpondent no, 3 on dated
’zoth Oc‘bo'ber, 1981 gave a reply»ove:r the
representation of the applicent dated 17,10,81
1t1s surprising that ingplte of decide the .
matéer on merlt the gald authority under
prejudice intention threatendd to applicant
-restrained her legal rlght_that she sh{mld

not raise unnecessary quarries, In tnls regard
1t is further stated that the repeated request
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| | (9)
of the applicant for determination of her seniority

- keeping her self on correct place in seniority

11st has not been cosidered and under malafide
and prejudice intention in dlscrimimatory
treatment and in arbitrary menner, A photo-
stat copy ot the reply dated 20th Octobelr,"lQSI

1s annexed herewith ag MINEXIHE No,'7 to thls

application,

Xe That in view ot the reply dated 20th
October, 1981 it hag been alleged by respondent
no, 3 that the respondents no. 647 were declared
as regular,empioye_e against the post fallen
vacant under StationDlrector, All India Radio
Kanpur and respondent no, 4 respectively, This
reply of respondent no, 3 1s quite wio ng while

in fact the entl re seniorl ty in question is

within theeontml of respondent no, 3 beling /
Head of the office of the Statefapital Stations,
The Station Director, All Indla Radio, Kanpur
and Station Director Door Dapshan Kendse
Lucknow both are enter linked un@er the control
and command of respoMdent no. 3 belng tue Head
61’ tne State Capltsl Station., Thus the contene
tion of respondent no, 3 1s not just and

proper in determining the seniority and

~ regularisation of the applicant on the post

ot Librarian from the date of Jolning as

prayed repeatedliy,

xkx
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e That the applicant after receiving -
the reply dated October 20, 1981 furthep
invited the kind attention of respondent
no, 3 by making her application dated
22,10,1981, In tols application the applicant
specifically narrated that the respondent no,3
being Head of the office of the State Capital
Statlons, are mainvalning the combimi

senlority as such her genlorlty matter may

be declded by said 'responden_t no.- 3 vi thin

his jurisdlction, A photostat copy ex the reply
dated 22,10,1981 preferred by respondent no, 3
is also annexed herefith as ANEXHE No.8 to
tnis applicaﬁ.dn. | -

xi- That the matter of the applicants

has ntieher been declded according to 1aw nor
her praye#® has been considered by respondent
no, 3 under malafide and prejudice I.ntentlbh.
The applicant as already stated made numberless
requests to redress her grievance, ultimately
toe respondent no.3 again on 10,11,81 gave 2
negative reply and rejected the prayer of the
applicant, It 1s also very pertinent ® mention
that the respondent n¢,3 in the reply dated
10,11,1981 infering the applicent that her
matter has been reviewed, The applicant has

no knowledge regarding thls aspect that in

whicih circumgtances the matter of 'senioﬂ.‘i;y

has been revieved and the gald respondent no .3
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also gave a nénspéaklng negative reply wnich S
1s not sustainable in the eyesg of law, 4
photostat copy of the reply dated 10, 11,1981

1s also amnexed herewith ag ANNENJRE NQ.Q %o

thlis appll cati.on.

xl;l-_ That as already stated in afdrgsald
paragraph of thls appllcation that the respon-
dent no, 3 becaxﬁe_hlg_nly prejudice with the
applant and her representations have not been
declded according to law and natural justice,
The senlority of the applicant has also not
been determined correctLy.in the combined ,,
senlor vy 11st dated 28.1.1981. | The applicant
further in due hope made 2 request by her
applibation to respondent no, 3 making detail
facts and reiterated her previous grievance
what ever not redressed by the authoritles

‘ lnsplteﬂof making nuxﬁberless requests, 4
photostat copy of 't‘be representation datéd
28,11,1081 1s also annexed herewith ag
ANEHE'NG, 1§ to this applicatlon,

'xlve  That the application dated 28,11,1981
wag preferred by the applicant to respondent

no, 3 at that time this office was holding

by one Sri Ameek Haffi, The sald Mr, Hanfe

on dated 30th November, 1081 after seelng

the application oi applicant used unparlliamentary
language very 'léudly_and publlcly which resulted
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(12)
that on 1,12,1981 in surprising mamner an exm -

- lanation was also calied fwm the applicant

and the letter ot explanation was Lssued by‘
Agstt, Station Director on behalf of respondent
No, 3,

XVe That the appllcant sutmitted her reply
againgt the explanation on dated 1,12,1981 and
alleged the factnal position regarding malafide
intention to said Mr, Hanfl but the reply of
explanat;Gn ‘fumisnhed by the applicant kas not
been co;lsidefed and ulti.mafely a waming dated
28,1,1982 was issned against the applicant,

It 1s furtuer stated that prior to warnlng
dated 28,1,1982 the said respondent no., 3 has
rejected the application dated 28,11,1981
unger maiafide inkntion by giving_negati.ve
reply in view of & non speaking order, A
photostat copy of the reply dated 3rd December
1081 is alsp annexed herewith ag ANNEXIRE No, Bh

to thls spplication,

xVie That the main grievance of thé appli- |
cant to determine her seniority according to
length of service has not been declded or consl-
dered inspite of ma};ing many represen tation,
ultimately tue respondent no, 3 under malafide
intention geveral time tnreatened to the
applicent also awarded waming in a fabricated
matter in vhic h he himselfwas compiitnsnt



ool

, . (13)
ana Mghtly acted as judge being witnegs o
oz the case in arbltrary menner after mise

uging his power,

svile = That 1t would not out of plaée to
mention that the reppondent no, 3 vide an
order dated 3rd December, 1981 (Annexare-11)
fully regtricted 'bo the applicant no to mvé

- furtner on the point of her serbrit;, This

act of respondent no. 3 was dellberate denial
of law, in violation of natural Jjustice
against rightful ciaim ot incumbent, Such type
of arbltraryess further proves the malafige
intention ot Mpr, Hanfi who was holding the post
of Station Director at that time, In regards
the ban over right of tue applicant it is

also stated that the matter or senfority is

a matte_r relating to recurring éause of actlon
and en incumbent has a legal right to determine
hi s/her senlority by way of making legai

appmach at any time,

xvill. That the applicant repeatedly threatened
by then the respondent no, 3 whid also resulted
the cause of waming and ghe was much busy for
knocking tioc doors and exhaustihg tne remedy

by way of making approach to hig her authoritles,
The main grievance oi the applicant 1s deter-
mination of her senfority on actaal place in
senior ¢ty 1ist of 1llbrarian,
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xix-  That in regards the seniority 1ist

1t 1s necessary to narrate gspecifically that

| none ot the senibri'ty 11 st has been elrculated.A

‘ | | byk the pespondent ho. 3 and the applicant was |

in due hope that her seniority shall be fixed

in correct way, many time she made verbal

appsoaches to tioe anthorities for clrenla-

tlon of correct seniority list but none took
Q( any respénée and the grievance ot the applicant
has not been redressed after much lapse of timm,
ultimately in the year 1985 the applicant again
made an‘approach to the higher authority for
redressing her grievance prertaa.ning to correct
senfority according to length of service,

/:Wf) Q%\/Q

XX That as already stated in aforesald
paragraph of this application, the applicent
| vide her application dated 20,4,1085 invited
~ | the kind attention of respondent no, 2 through
proper channel, Under this application tke
ht.xmble’appllcant ﬂirther made the same request
to 6ppbsite Party No, 2 and after relterating
her previous request for obtaining the correef
Y senlorlty at serial no, 4 in gredation 1ist
W(v%, " (Annexare No,1), The photostat copy of the

% ﬁpre sen taﬂoﬂ) application rdeted 20, 4, 1085

s also annexed_.hex-ew'i th as SNEXERE Ng2112 ‘bo
this application, o
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xxl-  That by virtue of length of merl. -
'torlous" services the applicant has‘ been
promoted on the post of Senfor Librarien in
pay scale of Rs 380-640(now revised) and the
applicant has submizbteé her joir;iné repdrt
on 22th September, 1986 on the gaid promoted

rost,

xxn-_ | Tl;at the response of the‘ representa-
tion/appﬂ'catlo:: dated 20,4,1985 for determi.
nation df'hep senlority 1s still pending before
respondent no, 2, Ultimately the applicant
came to know that Opposite Party No, 6%7 have
been promoted furtier in discrlmlnatorg treat-
ment on the post of Transmission Executive and
floor Manager respectively, Th.ése posts are
saperior than the post of Senior Librapan

having the pay scale of Rs 425-750(01d)

xxiil- That the discrirlnatory treatment of
the anthorities s hereby proved up to this
exten‘!ﬁ meinly that the applicant has been
promo ted on the pst of Senlor Librarian having
pay scd e of Rs 380-640 where a‘s in similar

sttnation the junior perécn's have been ‘prdméted

on the post of Trangmission Executive and floor

Hanager having pay seais oi & 425-7:0, Thus
£4 1s crystal clear that L case of the applicant
the anthorlitles under arbitrary and also with
prejudice intention what ever decided 1s not
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Just and proper and als vielating the manda -

tory provision of Art, 14 and 16 of the

Constituion of Indla,

2x1v- That in view ot the length of service
respéndent no, 6 has been appointed in similap
sltuation after the applicant, and it has ceme
to the knbwledg_e of the ap‘plicant very recently
that the sald re.épondent no, 6 has been promoted
on the post of Transmlssion Executive, His

promotion 6‘rder may kindly be summoned for

perusel d€fore tnds Hon'ble Tribunal, So far
ag the concerned of ’prométion'on the post of
Floor Manager pertaining to respondent no, 7
the said respondent no, 3 vide hils order dated
13th August, 198.6 Lssued her promotlon order
directing to respondent no, 4 to make it |
complience, A photostat copy of the dlrectlon
1ssued by respondent no, 3 dated 13th August
1986 by which the promotion of respondent

no, 7 has been made for the pést of Floor

Manager 1s also annesed herewith ag ANNEXJRE No,:

to this application,

XXV That the respondent 1116". 4 in compliance
of the order dated 13th August, 1086 Lssued by
respondent no. 3, issaed a promotion order to
respondent no, 7 for the post of Floer Manager

in the alleged pay scale of Bs 425-750 which is
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a8lso dlscriminatory after lgnoring the right.
ful claim of the applicant, The sald repre-
sentation no, 4 after making the compliance
of the order of respondent Ro, 3, promoted
the respondent no, 7 and also informed to the
respondent no, 3, 4 photostat e§py_ of the proe
mtlon opder Lssued by respondent no, 4 to
geSpondent no, 7 dated 25th Augu st,' 1986 1 4l so
_ annexed he revlth ag ANNEXURE Ng:: v_

3 appllcation,
¢:>.-$L~ | xxvi-  That by virtue of promotlon order which

o was peleased in favour of the respondant no,?
( by respondent no. 8%4 as a controller being the

2 to this

Head of the State Capltal Statlon acted accordingly,
Thug 1tls erystal clear that the sérvi‘ces of
applicant and respondent no, 6%7 are Lnélmllar
‘dituation within the control of sald respondent

no. 3,

xxvile T_hat. the applicemtion dated 20.4,1985
of the applicant for determination of senlority
befo re the respondent no, 2 is stlll pending
without sny declsion of &l sposal, Ultimately
applicant came to know that a bunch of cases.
of Tranamission Executives working in All India
0t alls . Rad;,b and Door Darshan Kendras have been declded
¥ %‘ / by Hon'ble Central Administrative Tribunal of
y 11_:s Jabalpur Bench vide case no. TA/104 of 1 986
In fhe gald case the Transmission-Executive
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vorking in All Indla Radlo and DoorDarshen -
Kendras preferred tielr cases fbr obtainlng
entire senlority and promotion accordng to
length of thelr services, The Hon'ble Bench

of Centrel Administrative Trlbugal ,Jabalpur
decided the matter in favour of the alleged
applicants end gdch services rendered by the
Transmission Executlves have been credl ted,

The alleged Transmisdon Executives have got

thel r respecﬁve senlority according to length

of services, The Hon'ble bench of Central
Tritunal, Jabalpar also directed to the autno-

rities to consider theipr promotions from the

date of thekr entifement, It 1s further stated

that by virtue of the declsion made by Hon'ble
Central Administrative Tribunal Jbalpur in case
no, TA/],o4/86 the applicant of this applicétidn
hage 21so got the fresh canse of action for
determination of her senlority according to
length of service and the promotion in toto,

xxvili. That in view of the declsion as already
alleged by Hon'ble Central Admini strative Tri-
bunal Jabalpur bench, vide an order dated

28th Angust, 1987 the respdpdent no. 2 has
1ssued the promofon order to 117 Transm;ssibn
Executlves for the post of Programme Executives
The promotion order in view of the judgement

given by Hon'ble tribunal were made with
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~retrospectlve effect, 1,e, from 18,4,1983,

It wld notout of place to mention for tne

kind notlee of tnls Hof ble Tribunal tmat the
respondent no, 5 namdy Sri H,C,Sanwal has also
been promoted on the post of Pmgramme Execu-
tive by giving the.beneﬁ.t of his adhoec

services rendered on 'the' post of Transmission
Execgt!.ve;_ ;‘hus the 6bse rvation made by thg
respondent no, 3 in view of Annexure No, 3 of
thlis appll ca?bldn does not stand and 'sustalnable
in the eyes of law, A photostat copy of the
order dated 28th August, 1987 Lssued by respon-
dent no, 2 making promo tLon of 117 Transmission
Executives for the post of Pmgrame Execative
is also annexed herevwith as ANEXURE No, 15 to
this application, o

xx?.x- That the applicant by aggrieving the
promotion of junlors i.e. respondhnt Ro, 6&7
preferred her reminder dated 18,9,87 and
inviged the kind attentlon of respondent no.2
wlth request that hef matter of seniorlity be
declded in view of pending representation
dated 20,4,1985, A photostat copy of tue
reminder dated 18,9,1987 1s also annexed here-
viih ag ANNEXURE No: 6 to thls appliation,

XXX That the applicant in her deteil
reminder dated 18,2.1987 (Annexure No, 16)

(19)
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speciﬂ_eany di sciosed all the legai and factuél '

position by narrating the promotion of respondent

no.6%7 and the vbaseless observations made by
respondent no, 3 dated 14th October, 1981 (Annex,3)
al so explained by narrating the legal position ‘

in viev of decidion already taken by _Hdn'-ble

Central Administrative Tribtunal of its Jabalpur
Bench in case no, TA/lD4 of 1986, but the said
respondent ng. 2 took no response and af the
matter of nter-se-senlority of the applicent
ls still"peﬁdlng. While she is 1ega11y entitled
to obtain her senlority from the date of

joinku, |

xxxi-  That by promotion of 117 Trensmission
Executives vide order dated 28,8,1987
(Annexure No, 15) for the post of Pmgramme

Executive, nov 4 posts of Transmission |

Execntlves are fallen vacant under respbndent

no, 3 and 4 and the applicant by virtue of
her length of service, experience and guali-
fication has a legal right to be promoted,

prior khen the promotions of respondents no,6&7

on the post of Transmlsdon ‘Executlve s 1t
has also come to the knowledge of the applicant
that respondent no. 3%4 are golmg to make direct

seiectlon for these vacani posts of Tranmission

'Exeeuﬁves whlle the applicant has a legal right

to occupy one post,
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xxxile Tt tne 1nstant case of the aéplicani;
fbr_ Whi ch this application isbelng preferreg
before this Hon'ple tribunal 1s that the appli-
cant has been. deprived deliberately for hep
sénlo rl ty according to length of gervice ang
the autherities also time to time make Wrong
declslons wnleh resulted that the applicant

bag beep fignored for t_xer rightful claim of
prométion; The reﬁeated request, repregenia
tion preferred by the applicant has not been
considered by the respondent no, 2%3, Ulti.
mately in ‘ai scriminaty ry treatment als in
simlar situation the promotion of respondent
o, 647 have been made for the post of Trans.
mlssldn Executive and Floopr Manager respecti.
vely, The legal_ poéi tlon also have been made
ciear by virtue of decislons given by Hon'ble
4d mini strative Tritungl of its Jabalpur Bemch
n simlar situation and 117 Transmission
Executives have been promo ted on tne post of
Prégramme Execufl ves with rgtmspectlve effect
1.e, 18,4.1983 by addading thelr adhoc services
f&r fhe purposes of senlority, The appliceant's
cage als§ stands on the same footing and she
1s entitled for her senlority prior to respon-
dent no, 67 along vith promotion aad other

gervlice bene f1 ts.
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xxxiii- That the matter of seniority and -
p_rombtién has been decided time to time by
Hon'ble Supreme Court of India snd this
Hon'ble Tribunal also in whidh the incumbents
have 'pmvid_ed the benefit of all services
what ever they rendered adnocly, Thus in
these guldeline the applicant is alo entl-
tled for her senfority from the date of
joining by addlng the entirce length of service
1.e. from 16,10,1974, and consequently she s
further entitled for promotl{an prior than the
respondent no, 647 who are teo juniors than
to applicant, |

%- RELLILF SOUGHT-

In viev of the facts menfioned in
paras above, the applicant prays for the
folloving reliefs;

This Hon'ble Trlbnnal may be pleased
to Lssue following direction to Oppos!.te Party
No, 2 to 4.

() To determine the seniority of the
; applicant on the post of Librarian
w.e,f, her date of joining i.e,
16,10,1974 subgeguently the applicant's
pmmotion on the post of Ti'anmlssion
Execative be considered ia ihs prior
to the respondents no, 6%7  with
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retrospective effect, along with o
all service beneflts including pay,
seniority, increment etc, on the

basls or follbwing grounds;

(1) | Becanse the applicant Ls entitled to
get her senlor ty with effect from 16, 10,74

when she joined on thepost ot Libiarien according
to length ot gervice,

(11) Becanse the applicant Ls entitled to
plaée her name in the comblncd seniority 1ist

above tnan respondents No, 67,

(111)  Because in all respect the applicent
1s senfor than respondent no, €7 due to ‘reason
that the applicant has submitted her joining
report on 16,10,1974 where as the respondent
no, 6%7 joincd initlally in the department on
26,1975 and 25,11,75 respectively in similar
cadre, | -

(1v)  Becanse the genulne request ot the
appileanﬁ hag no’t beeneonsidered by ®Respondent

No. 3 insplie of repeated request,

() Becausd the ‘reason assigned by Regpon=

_der;t no, 3 in Annexzare No, 3 1s not tenable

in the eyes of law,
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(vi) Becaugse the applicant thp agh hepr -
ﬁpéated requests guakk clarified tue legal
‘and fachial "posltlén which has not been considered
by the respondent no, 3 in determinhg the correct
seniority according to length of service,

(vil) Because the resgéﬂdént no, 3%4 always
acted 1n discriminatory treatment aftep 1gnof ng
the applicant which is vldlét;‘.ve of Art, 14 and
16 of the Constitation of India,

(vii1) Because in determining the seniority
{31;' tné dpplicant every service rale, principle
of natural jystice utterly violated b’y respol-
dent no, 2 & 3,

£1x) Becanse the matter of the applicant
has-bee.n_decided_ in negative gence i,e, not
a gpeaking order hence not applicable in the
eyes of law, |

(x) Because thepending representation of
thé_‘ applicant dated 20, 4.’19-85 (Annexu re No,12)
before respondent no., 2 is still pending withe
out any disposal or declsbon, |

(x1) Because ith»e respondent no, 3 & 4 in
eoléurable exercise of power acted in discr-
mkatory treatment and in arbltrary mannepr
pxémdting the respondeht no. 6 & 7 and l'gnoring“
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the applicant which is bad in law, o

(x11)  Because la similar d tuation too
junlors ( 1.6, respondent no, 6%7 ) have
been pmﬁdted on upper post and aléo in
upper pay scale wnich 1s discriminatory and

amounting as punlshment,

(x111) Becauge the work and conduct of the
appll.&ant always rendered meritcriéns services

_ have not been considered by respondent no, 2%3

in promotion and determination of seniority,

(x1v)  Because im similapr situation the
matter of Transmsdon Bxecutives have been
decided by Hon'ble Central Admmstrative
Trs,b\_:nal of its Jabalpur bencli vide case no,

‘TA 104/ 1986 and even adhoc services have been

eredited in favour of the applicant in alleged
matter, The enttre matter of applicant subject
to ths case is also on same footing but none
of the anthorittes has considered her cage ins.
plte of repeated request,

(xﬁ) Because tic respondent no, 5 with
retrospective effect has further been promoted
Sn the post of Programmc Executive after |
providing beneflt of his adhoc services rendered
in t he department , The applicent's case is
also based on similar footing . Thus she ig
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entitled for all beneflts ox promo tion under -
regppndents no. 2 & 3,

(xvi)  Becanse the respondent no, 3 time to

time when promotion of applicant was due, acted
and prejudice |

under malafide/intention and the applicant's

benefit ot promotion and seniority has been

- denied delibergtely agalnst law,

(xvil) Because the applicani pepeatedly invi-
ted ti:e. kinad attentionldf respondent no, 2

after relterating her grievance but none took

any response which is bad inlaw amounting as

punishment and haragsment,

(xvili) Because in view of the declsion given
Bg.Honible Central Adnl.hlstraﬁ.ve Trlbunalldr
Lts Jabalpar Bench in case no} TA 104 of 1986
the respondent no, 5 as provided the benefit
oi htp adhoc services what ever he had rendered
on the post of Transmission Executive adhocly,

Thus ® e contention of respondent no, 3 vide

Annexure No, 3 1s not tenable and the applicent

cannot be suffered advergely for that views,
Ag such the applicant has a legal right for
promotion and determina#ion of her seniorlty
vw,¢,f, the date of jolning 1.e, 16,10,1974,
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- application before this Hon'ble court in the

_ | (27)
(xix) Because the matter of senlo Lty and "
‘brométibn hag been decided in many important

cases By an'ble Supreme Court and Hofble
High Courts and the same‘gulde 1ine has bsen
l2id down that the incombent 1s entltled to
get senlority on tie basls of lengfh of service,
Thus the applicent deserves to be allowed as

prayed,

(xx)  Becausé the matter of senlority and

: pmx;xotionA have 1ts recurring canse of action,

(xx1) ~Be_cgauvse the applicant has been denied
dellioerately fbr_dbtalnlng her lnter-se.senlorszty
acoording to date of jolning which is lllegal,
bad in lav as there is no single day break in

‘applicant's se rvices thiou guou t,

8« INTERLM OHDER IF PRAYED RJR:-

Pending flnal declsion on the appllcatlon,

. the applicant seeks to Lssue of the following

orderss

"That the .respcsndent no. 3%4 b§ directed
that one post of Transmission Executive be kept
regerve for the applicant under their control

during pendency af and final decislon of this
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lnterest_o'f justice as thebalance of mniren;enée '
s entirely supporting to the applicent due to
reason that 4 posts of Transmission Exzecutives
\J ape fallen vacant under respondent no,3%4 which
are going to be ﬁlled'parﬁ,cularily in neap
future, |
| 9- DETAILS OF REMEDY EXJHASTED:. |
- =2 That the applicant declares that ho
j} has avalled all the remedies aéailable to him
% under the relevant service rule, ete,
ifi (1? Firs'b representation dated 23,9,81
Y befére regspondent no, 3%4 about
‘determination of her seniorlty from
the date of jolnlng ;n which negative
reply has been made by' regspondent no, 3-&
on dated 14th 6ctober, 1081(Annex, 2%3) .
. (2 Se”cond repregentation dated 17tu dctober,
1981 for same relief has teen relled by
J“ : | respondent no, -3 in vievw of nonspeaking
order vide order dated 20th October,1981
(Annexures 4&7), |
(3 3rd representation dated 22,10,1981 for
W ‘W/ ’ o same cause has been replled by respondent
% no. 3 (Annexures 839).

(&) 4th representation dafed 22, 11, 1481 after

- narrating full legal and factual position
has been rep]_ledv by respondent no, 3 in
same manner and restricted to applicant

not to move further under malafide
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~ vige grder dated 3rd December,1981 -
(Annexures 10&11)

(5) 5th Representation innature of appeal
~ " to higher anthoritles i,e. respondent
no,2 dated 20,4,1985 has been preferred
by tae applicant agaih after relterating
factual and legal position which is still‘
pending, |

ho.‘ 2 after'relterating legal ad factual
position when 1t hasg come to the knoledge
that the respondents 68 have been promoged
which 1s stil] pending without any declision,

%E T Last reminder dated 18,9,87 to respondent
(’
\

Hence the alternate rémedy is left to
'appllcant only to prefer tils application before
this Hon'ble Tribunal,

e

10= MATTERIS NOT PENDLNG WL TH ANY O ToER
COU RT ETC...
The applicant dehlares tnat the matter
regarélng the prelief sougnt in the appn cation
is not pending before any other court of law or

oﬂ" has bcen rejected by any court of law or propér

1l- DET.AILS OJ:* INDEX: -
| ‘The index in dupllcate with details

of documents be relled upon as encloseds

12« LIST OF E\TCLOSJBES

Eemo oi application along wiﬁa anne ures
Postal order of Bs W go/. D s 46 ﬁ a(q
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13~ PARTLBULARS OF POSTAL ORDERtw p621€7
h POgtal- order'Nd,'éz,i'67 ) for Bs
'Date Q_A/q/s’&

VERL FLCATLON:

i, Manj_q Lata aged about 36 y‘ears_ WK)
B,D, Tewari, vorking as Senior Libarapban, A1 |
India Badlb, Vidhen Sabha Margf, Lucknow reé’ldent
of A/1119/1 Indira Nagar Colong do hereby verify
that the contents of paras 1 to 13 of this applica-
tion are true to my personal knowle_dge and belief,

and thatl have no suppressed any material facts,

Place:Lucknov M OAUK'\\ kx (o
Dated: 5o /y/ 8% SLGNATU 5B OF APPLICANT

THRUGH

{ R,B Eandey ).
. Advocate ,
618 J awahar Bhawan ,Lko.
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IN THE HON'BLE CENTRAL ADMINISTRATIVE ' D
RATIVE TRIBUNAL, ALLAHABAD
AT LUCKNOW B%X v‘}‘\»:"‘ !

APPLICATION NO o '

000000.......00000‘..... 1988

, . ANNEXURE NOoh o e e o
Smte, Manju Lata Vs Union of India and others :I).

Governmer.xfd of India
A1l ;ndia Radio s Luoknow
. % 3¢ % %%

A 8

No. LKO-9(4)/81-S(Prog.) | Dated the

14 0CT 98

MEMORANDUM -

Reference her application dated 23-9-81 regarding her placerent

" 4n the Combined Seniofity 1ist of Programme Secretsries, Studio Executives

and Librarian (Jr, & Sre) in the offices of All India Radio in U.P.State
as on 1=7-81 , Smt. Manju Lata, Librarian is hereby informed that her
appointment as Librarian on regular basis was made wee.f. 29=1D=T6 where as
the regular appointment of Skri waresh Kumar, Librarian, .AIR, Kanpur

and Km, Suman Late Saxena, Librarian, Doordarshan Kendra, Lucknow as

‘referred to by her in the representation is from 2=6~75 and 25=11=75

respectivelys No benefit of .adhoo appointment for the purpose of seniority

. 18 granted. wer appointment on regular basis w.e.fs 29=10-76 wed made
" when the regular Librarian Shri WeC.Sanwal working as Transmission Executive

on -adhoo basis was regularised as Transmission Executive w.8.fs 29=10=76,
- She could not therefore be appointment on regular basis prior to 29-10-76,

]

Administraetive Officer
R ., for sStation Director

Smt. Manju Latay ' .
Librarian, ' -

_ 411 India Radlo, .
" Luckmow )

ST



o

IN THE HON'BLZ CENTRAL ADWgNTSTRAFIVE TRIBUNAL, ALLAHABAD
AT LUCKNOW BENCH -

> APPLICATION NO

_ ANNEXURE NO‘* .....
Smt, Manju Lata Vs Union of India and others

Tl
Yz fatrTs,
ATITTTITOTT,
TS |
wEYew,

TR gt o T e deT-wrd-9 fu i/8 1

\) vajgyama] fea's 14 aogav, 1980 ¥ amer 3y Wt b 29-10-70
¥ pfr faafha 7 &Y aTY oT ve ATX oTevT, WY w0 #To FETY ey
mkﬁwmﬁme’r«wm@

&0 aeaeq ¥ Pilvaa seaT & o g favawn @ WA
ng | m%ﬁﬁwomomﬁﬁqmwwkmﬂﬁm

,asqawgém'.aﬁmﬁmmkwwo

ﬁrs?f‘m’ﬁmwawf&ﬂ‘tm%ﬁwmm
gyvaar ¥ faaY evear ¥ vewt g, ma&wmmﬁm
w5 WT § o7 w90 0 wETH ¥ Aveyiewd ¥ 0w a7 Pagfe ¥
g, amspfm ¥ a5 ¥y fuffen dfyTe drvaarg of ov & o4
afg &l, m‘m'woa‘rowm?lﬁmaéﬁqrwﬁ?ﬂ'm}r
mmfam#wmrrmﬁﬂwﬂw

| afg T wao @0 F W avsyiead ¥ qq qv FRyle
¥ g, Pt $HeTe drvoard w1 werh B, A 3T avsiifi
Y g v Pgfw pimr Ao @ mmma of ¥ ) s@geTe ¥
L gt Yt or W Yt ¥ Prfim @Y ov oY g W apar

oy

% arweY gg o carq ToEmaT avedr § 5 W fgtw
o ¥ g8 o&t' r A arTfar W ar 75, X fagfe o wo o
mtmw&mmammﬂmmwm
_WWWWa |
| - ad vt av Fagfen avaedr ) ¥ Fgam @ od
| wmmﬂwammaammﬂw,mﬁg:
&, Tawls 22 wEYY, 1980007 JY vo AT T WT € T @
mﬁuﬂkmﬁmwﬁﬂﬁzwo-nkmmmfwrw.
Eer ¥y feﬁfwze—ao—namwmqkmmm
o awer= WY ToUT Wy g wET ol wEfiT oo sw AT T ey

ma.




<4

—) o

T U
e very ¥ i e wWroar g

Fa aferfeea dy sTefeeq ¥ waTd g ATeTyTETSTY
srage ¥ Te's 2-6~75 8 war grarfs ¥, @ ¥ fols
25-11=75 3t &% W 39 oY qv qEN g¥ aviwar @t A & Wy g
sty § faeTe ¥ TEAs 16-10-74 ¥ orfew of, ate B gearfs
mtmtﬁww%ﬁmwﬁrwzwo

U gm s o X aver agereT ¥ P gvehen ma¥ av
mmwmmmﬁwmmm@m
- WaTd ¥ ol fafa s 16-10~w X arfua s o guT of |
mﬁmatwmtmmmﬁ’hmm@'
AT g O w gfadr YA g ¥y

areR,
ST,
- ’:;‘@m
Wz &v'l-ao-.-et - z@ -
ﬁm?f‘ma
ITHTTITOTT : cTHR

ac




-

. T2

IN THE HON®*BLE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
APPLICATION NOiiu.vvvsoesnsoesansoss 1988 =

. . ANNE}{URE NO. oéooo'o
Smt. Manju Lata Vs Union of India and others —

e\

T ol o, 1(3) 668 I Dated 227,66

"MEHD!

Sri H.C, Sanwal /0, Sri C,D, Senwel is hereby appointed as Studio
 Exeoutive 8t A.1.R, Tko W.esfe 11,7466 (FoN.) until further orders in a
temporery cupaclty as an initisl pay scale Bs. 130/~/plus allowances
‘*T admissible under rules in the scale 0f Rg.150=5w160=EB=200mEB-8w25GmEDw]0m

! 300.

~ , 84/~ ILLBGIBLE
PAR ' ~ STATION DIRBOTOR

Y W
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APPLICATION No......‘.....'......... 1988

, . ANNEXURE No..é?....
Smt. Manju Lata Vs Union of India and others

TNo.lio 1(5)/69~8. o o Deted 15.12.69 S

S/

T‘

OFFICE ORDER

Sxi H.C. Sanwal, Stex at this station is herehy appeinted to
officiate 83 librerian ou &n adhoo basis at A,I,R., Imoknow with
i,

S

efect fmm 10.12,69 until further oxder. .

The above appointmem has been made only on &d-hoo basis and
does not confer any right or privilage on Sri Sauwal for appointment
to the post of Iibrerian on a regular basis. :

Sa/ Illegible
- ( D.K, Sen Gupta)
Station Director.
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
AT LUCKNOW BENCH

4002050000000 000000000 1988

APPLICATION NO

Smt., Manju Lata Vs Union of India and others

/

Governpment of India ./ :

All India Radio s Lucknow
S Htudn

C
J

No. LKO=0(4)/81-S(Progs) ' ‘Dated the

.~ 7 gpgocTies

MEMORANDUM

. Reference her application dated 17=10-81 Smt. Menju Lata,

. Librarian at this Station is hereby informed that her representation '
has been duly considered and it has not been found possible to regularise
her services as Librarian prior to 29-10-76.

~ gmt. Manju Lata, Librarian is also advised that she should not
raige un-necessary querries which are not related to her case. It was
for ‘the Administration to see whether Shri WeC.Sanwal possessed the
requisite qualifications of Librarian before he was appointed as
Librarian. She is further informed that feads of the Offices of All
Tndia Radio are the appointing authority in case of Librarian and no
" reference is needed for any of the office to refer the recruitment case
- of Librarian to the state Capital statlon. Thus the question of her
considering on regular basis either at All India Radio, Kanpur or at
Doordagshan Kendra, Lucknow does not arise. . :

1.

-

o® . o AAL e
. . \ : S (AeAsmanfee}
. ‘gtation Director

Smt. Manju Lata , o ‘ T )
Librarian, ST N : .
11 India Radio,

" Lueknow

qL-
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, A@AHABAD{\‘?)
¥ o) e

. < - AT LUCKNOW BENCH A
APPLICATION Nooo..000000000000000000.‘-1988
- . ANNEXURE NO.‘%....
, - Smt, Manju lLata Vs Union of India and others
# ——- . - - .. . P . e e e e B P R i T i e — Bt e St e SV VU
/ﬂl : . r. : . )
| . The 8tation Directar, .
‘ All India Rqdie, ’ 4
Lueknow, ,
¢ o
81ir,

. I am thankful fer your Mamorandum No. LK0-9(4)/381
o -8{Preg.) dated 20th Oet.,1931, wherein it has been stated
N that my case ef appolatment eam not be regularised a2z
librarian with e.f. 16.10.74 i.e. my actusl date eof
. onterean¢e. 1in the department.

, Before I venture to-aubnit my humble submission
fagzizg to siyt th:& I res:r:eizy right to appeal in the
: ] aLer 8tage and this woeuld not §

,pre:udic:ﬁi,ta‘ny elaim a8 guen. 7 AW vay be

S ..., that in between the llmes it seems that I have been
w(” ‘ cautioned -er rather throatesed fer questioning the actieas
- of the admimlstratien. I may humbly submit that as a benafieq
eaplayae of the department and as a citizea of the liberal
‘count§{.3lhave.evo:y right te briag te or to peintout the
. irregularities which are not: as. per statues, rules & procedure
- #f the department. Om the ether hand I feel that the
. - department or the Government of I.dla ahould  weleome it
ARy ease o:"vitiated\aetiou;oafuepotism,-ig brought te
- thelr knewledge. R ' ‘ :

' 7§ am snravtnat yeatwill-pérmlt me to submit that

 the statues, rules and established laws & precedures are RUYX

N :ga:ly Supreme and the admiaistration is obliged to follow
them,. S ' . '

,-))‘\%

-+~ You have very kiugi{ further intformed me that,
" Heads of the Offices of All India Radie are the
- appointing authroities 4in ease-of Librarian and no reference
- 18 ngeded far any of the office to refer the recruituent
- ease of Librarian to the Gtate Capital Station. Thus the
b question of her considering oa regular basis eifher at All
- adia Radie, Kanpur or at Doordarshan Kendra, Lucknow does
not airise”. In this connection I am to state that , If
heads of eoffiees of All India Radle are independent appointing
authorities in the case of Librariaa and no reference is
. #eeded fer any of the office. -te refer  the. recruitment case
-\ of Librarian te the State Capital statlom, “the natural
- gorelary of this standing preodedure shouid be that each Head
of: 0ffiaes. of All Iadia Radlo should malntala their owa senior:
- ..-113% of kibrarians and the. state capital stations should not
. malatain a compined aenlority 1ist of the Librarians appeinted
" by %he heads . of the offi:08 . other thasn that of All India

\-

‘Radie - Luckmow. @ R T )
'~ - - The fuller and categorieal position of the case
"¢han'boqn*axplained:‘§O'yanaan@‘aiain in my representation yet
- " T have been deprived ef the justiee. In this cennection it is
- “te submit ' that . I-have never heen favoured to supply the
- senlerity 1ist ef “the: cadre 9of Librarians. Had this been done
" at'the apprepriate time, ' the'pesition would have .not be so. |
.;aﬂl*it‘lS'so.VI;caninet’Se allewed to sustain any less in the
.. sepvice 1f % aem not giveam full mpportunity to explain my case
" as it has been allowed uader Article 311 of the 'Censtitution
of India'"the Supreme Law of the Land®. Here 1t may also be
" {ntimated that adepting the Indlscriminatery action ameng the
.- amployees ef the similar cadre of the Librarian is in o
. gentravention te Article, 14 & 16 of the Comstitution of Iudia
- The sased are not lacking where such actions have been




-t

IN. THE HON'BLE CENTRAL ADMINISTRATIVL, TRIBUNAL, .ALLAHABAD 1SXS

AT
APPLICATION NO,,....

Smt. Manju Lata Vs

E.‘;B.ei’erence hor

,;j.mbrari;m at this Statio
~a8 Librarian ‘on regular basis has been reviewed in the 11

U CKNOW BENCHm i

00.......‘...... 1988

Union of India and others

. B »
Governmmt of India .
All India Radio . Lnoknow
.__.'Y"No. on-9(4)/am-s (mg.) Dated 1 the loth

appliaatiox;t datod zz-1o.a1 ! amt.
n 18 hereby-informed that her ocas

®

-

" ANNEXURE _No.3; ceose

Hwauber, 1981 -

Mﬂnjn Iﬂtﬂ, .
e ‘of appointment '
ght of her

obogutiomv »and 1t has been: found that the action tak by this orfioev

no’r ,tiﬁ.oation or. orror,_haa beon noti

d‘,v
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EXIesaV\

L} To .
S The Station Director,
All India Badio,
Iucknow.

Sir, )
In contimeAtion of my representation dated the 22nd October, 1981,

I venture to give below for clarification and consideration.
T le According to the instructions, the cadre of Progremme
Secretaries and stulio Executives is no longer in existence, It is a
‘dying cadre with effect from some time in 1973 and no more appointments
as progremme Pecretaries and Studio Executives are to be made., These
persons are considered as Clerk Grede-I for which there is a seperate
line of promotion to the post of Heed Clerk/Bccountant eto., Thus &
separate list of seniority is to be prcpared of Studio Executives, if
at all working any where in 411 India Radio, Hence, the 1list prepared
at AIR Imcknow on 1,7.81, is not correct as this should not have

contained the studio Execntives, If at 21l this list is prepared at
Iucknow as per instructions of the Directorate, a8 copy of such
dnstructions may please be given to me for my record and future
reference, :

2, As fdr aes I know there is & separate line of promotion from Jr,
Idbrarian to Sr. librerians from the scale of 330-560/380-640, to

425+750, Accordingly a geparate list of librarians at the Zomsl 1list

ia to be prepared and the same is required to be circulated for
apthentiocation the correctness of the particulars incorporated in this

1131'»

3. One thing is not understandable as to _how the services of ‘two -
studio Executives have been rcgularised w.e.f. 29.10,76, when the

cadre of studio Exedutive does not exist in AIR and the posts of studic
Executives luve not been ganctioned or revived/continued by the _
campetent;authori « This is an omission of the part of 8 station,
Pointing out this glaring blunder on the part of Administration is
however regretted.

4. Shri H,C, Sapawal does not possess the qualifications prescribed &
for the Idbrerisn, He was perhaps asked to look-after the work of
Idbrary in the absence of a r:gular Idbrarien., The scale of Stex and
Igbrerion is an identioal scals, hemce the then S.D. might have

appolnted him 8s Idbrarian, though it was irreguler,
5 Thus Sh, Sammel is to be treated only Stex for which post he might

be having the lien and regularisation of his services as Irex w.e.f.
29.10,76 as per your version does not and should not bave effected the
oadre of Idbrerian, Consequently the librerian i.e. myself should have
bsen appointed on regular basis wee.fs the dute of my appointment i.e.
16.10.T74 insterd of 29.10,.76,.

6. I would like to mention here one thing that Km, Nirwela Dayani wes
appointed as CG-II on ad~hoe basis some time in 1970 and her services
3} were regularised in 1974 w.e.f, some other date, But Sh,L,C.%.Parwani,
- A0, some how issued the orders.regularising her servioes w.e.f. the
date of her initial eppointment, hence why an anomoly or deviation of
procedure in my case.

I ghall be highly grateful for looking iuto the m:tter and regulari-
~ 8ing my services, w.e.f. 16.10,74 and issuing a revised Seniority list

¢y - of lbrerians only placing me above the librarians appointed during

Y

ANNEXﬁRE NO.l.....

1des

VE TFIBUNAL, ALLAHAFAD
Vs Union of India and others

NISTEATI
AT IUCKXNOW BENCH

HON'®' BLE CENTRAL ADI

APPLICATION NO...........o........o.
Sm'c;' Manju Lata

T'

. Q};U\W-’ 1975. You may kindly take action &8 deemed necessary in the case of
X g V«J‘)Q?,,/ Stex by reverting them by changing their names as CG-I instead of Stex.
e DATED: 28-11-8 R
f M -it- : ‘ Plousyoo e\
- \ (Smt.ﬁa;;u Iata)

T‘d'h_l-‘G_‘ﬁ 7 ‘
A QI
| '9.@;"
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
- AT LUCKNOW BENCH. .
- 1988 ’
ANNEXURE NO.J‘....

APPLICATION No..."l................
Vs Union of India and others

‘Smt. Manju Lata
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APPLICATION NO. cecsevee oooooo-y.ooo.ov 1988

SR % ADMINISTRATIVE TRIBUNAL, ALLAHABAD 83.

""I LUCKNOW BENCH _
ANNEXURE . No.12~....

Sm_t. -Man_]u Lata Va Unlon of India and others
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IN THiE HON 'V.BLI‘.:‘CMN'J,'}’{AL ADi‘-J,Li\J15'[“&-'1.4‘1“3‘\/1;; 1 ABUNAL,  AllAiingw 33
AT LUCKNOW BENCH . . el '

APPLICATION NOQ..o.o{o_‘.l...oo.......

)

1088 -
ANNEXURE N_o.'.:’?. ces

Smt. Manju Lata Vs Union of India and others

. | *\\/\
Gevsrnment of Indie N
All Indie Radie 8 Lucknew ‘
tereere
NOLKO~1 (3)/86-8 (TREX) Dated tha 13th August, 1986

The Dirsctor (by nema)
Dserdarshen Kendre,

Sp Mirsbal Marg,
LUCkn.ﬂ‘

Subject s Pesting of Tranamissien Exscutive againot
the pest ef Fleer Managsr,

I XX RN N N ]

SLr'

Censsquent upen the u-migunation of certain posts ef
otaff artiste with thess ef Trensmissien Exscutive it hes been dacided

tes pest Kum, Suman Late Saxena, Librarien

of ysur office on promstien

sgainet 15 X presstien qusts te the pest ef Transmissian Exsbutive
sgainst ths evailgble pest ef Flaer Hon.gnr at yopr kwndro.

1t i thorofnu requested thet the off‘ur of appeintmsn t

ts the psst sf Transmissisn Executive mey

kindly he iesued to Kum. 8

Saxens en ususl thrms and cenditisns st the urlidot under intimetien
te thie effice end sl te the Diroctouto. ‘

Whdlo iesuing tha sffer ef

appeintrent to tHQ pest

of Transmissien Executive te Kum, Sumsn Lata Sexsna, it may- ‘bs snsured
thet ns dspertmantal precedings are either panding sr boing Bentmplnhd '
and alse ne vigilence case is panij.ng sgainst Hor.

She will bs en probat:lon for o por.i.ld af twe ynaro fram
thc date of her appaintuent as Trensmissien Executivs,.

The deta sf her jeining may be intimsted to thie effirs.__

. ,(\0

W%w

Yours fal thfully,

(GeKe Chaturvedi)

Statien Birectar

&,“ y
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IN THE HON'BLZ CuNURAL ADMINISTRATIVE TAEBUNALE ALLAHALAD

AT LUCKNOW BENCH ~
APPLICATION NO,....... teeessecccnsee 1988 : Hl
’ ) " ANNEXURE NOL ...
smt. Manju Lata Vs Union of India and others

Bated 25th Aug.,86

\4\“,' R ) i |i h : ;' v
Kn.Sucen Saxena,Librarian(Jr. ), Besrdarshen A
Kendr 5,11 is effered the post of Transaissisn
Executlive (against the vacant pest of Fleer Manager) |
‘:nd a::uaxm Kensizo,Lucknew en the fellewing terms and

1.  The pest is s General Central Sexvice Claes-1II
, (Nen-Gaz.) wmal pest and carries the sCale of &
- Dgg m.aa-xs-maa-xs-uo-eo-mmo-mo-as—
| 730 plus ether allewances as anissible unser;
2. She will de inted in a temperary capacit and
- will be en n::;thn for » n:o:iod‘:‘ twe yu!s £x
frea the date of sppeintment. -

9)5 , 3. In the svent of her refusal te accept the preome-
— .
-

tion she will be debarred frea reastion fer
& paried of ene ar gnd she will have te give an
, uaiutakm._u s offects

4, If the effer is acceptable te hex, she sheuld
intimate his uncenditienal acceptance dixect te
the Birecter,BDeexdarshan. Kendra,Lucknew by
12th September,1986 falling which it weuld be BaR!
Presumed that the effer is net acceptadle te her.

o m..wm Saxena
¢ Librariaa @rs),
Besrdarshan Xendra,

Copy to ¢ . |
The Statien Birecter,All Indt, Fatie,Lucknew

QA for infermation with reference te his letter
| Ne1XD-1(3)/86-5(Txex) dates 13th Aogust 86,



| i T
. - . '%}Y\ Tra Revd bl @andsal Mm&w&'&;’;&y&&;m& Athadand
Qe
Sk \\ko-w\i‘fc'o Veka Ve \M&QM %MO\A‘. @&f«- .M, 4
mm‘cmrggegggglof Sgifndia Radio

®o, 4480'87-5I (B) | . New Deibi,
) Dt. August 28, 1947,

QRDER Np,79/87-41 (B)

S The Director General, All India Radio, hereby appointsg the -
Transmission Executives, whose names'appear in Annexure 1 to :
officliate as P rog ramme Executiveg at the All India Radio Statiors/ .
Offfces mentioned againgt each and in Doordarshan in a temporary
capaclty. These appointments are being made on the re commenda~
tiong of a Special Departmental Prom-otion Committeeg convened on
the 25th and 26th August, 1987, in pursuance of the judgement
dt, 5.3,1987 delivered by the Centgal ‘Administrative Tribunal
Banch, Jabalpur, in cage Nongﬂliggégﬁl Since the Recruitment

- Rules provide pPromotions on tha basis of merit, the recommenda-

" tions of the Special D,P,C, are based on consideration of merit,

In terms o] the saiq Judgement, these persons shall be deemed to
have been Iom.oted with effect from 18,4, 1983, the date on which: -
thelir Juniéristarted officiaiing as rogramme Executiya, They will
be on probation for a Period of two years with effect from the >

3 date they take over charge as FPX at’ the Stations/Offices mention.

¢d against!each, annual Probation Reports on thelr work and ¢con.

9; duct in thé ﬁrescribed foxm may be forwarded to this Directdrate

or Doordasshan Dirsctorate, ay the ceése may be, in accordance with
é the instructions “ssued from time to time, ’
F’

2.4 Notionaiiy, cieir paéy wiii e Fixed as on 18,44 1983 1in the
pay~scale &f PEX under FR 22¢ aundg annu 1 increments allowed in
the same stale from that date to the date of thelr actual taking
over as PEX at the places nentioneg againgt 2ach in Annexure I,
Ho_wever, t}’zeyf will not be entitled to draw any arrears of pay and
a@llowanvtes |for the period from 18,4, 193 to the date of their
dctual taking over charge as PsX on the brinciple of *no work;
no pay', and from the latter date only they will start drawing
the pay ang ihcrements notioe, ally fixed ang r;allo..ed, 43 also
’ d)lowances admissible the reon from time to time,

3. The promotion ang fixation of pay on Notional basi s with
1 e ffect from A2.4.1983 shuln becone e ffeotive only after the
- bersons mentionced in anncxure 1 take over at the Stations/
Offices indic.ted againgt ecach, . '

4. The apipointnichtg and thg sc,-niority mentioned in Alinexure I ({
are provistonal and aps subifcct to any change s which nay be _
required to bg'.:- mdde in the A1l India Eligibility List, circulat-
€d vide this Lfrcctorate!s V.M. No,4(8)87-31 () dated 13,8, 1987
anad dt, 20,H,19087, as a result of napmg,-entations/objections
receodved, it any, or any othor administrative

&\ contd, 2,
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“ "‘v
}f', ,Nanes of Transmission hxecufives appointed

-to officiate
Executive on

in the cadre of Programme-
rov1s;oqpl basis vide Order

| .ANNganJRE..I ,'

Aated 28,8,87

S.Noy Name of _Iransmi ssion
T Exe®itive |

“le Shrl Aos‘o‘ Se‘thumadhavan

2, " Atmaram Manglani
- 3, " PF.R. ‘Bendigeri

4, ? .M.S} Ramanathan

5.5 . Ram Murti

6. "™ R.B, Dabhade

7. " Om Parkash

;)?8.5

9. Snt. S.P. Naik

- No.79/87-SIL(B

n

‘Ram Gopal

Y, 10.8hri K.P. Phadke

- 11.%

13.
14de

15,
6.
17,
18,

19.
20.
21.
22,

L
'S,

6.
7.

2.

| p
23,00

P.L. Kaul

".M.N.:GOSWami
“:EJT,ERamanunny
" Ashok K. Manna

"M.P, Dakshini
R. Ramachandran
" S.B. Dash -

" S.8. Govindpuri

® M, Bhaskaran
" R.V. Potti
" S.K, Mandal
J.P, Bhatt

Budh Parkash

‘4. .G, Guhanamasivayam

" A,S. Govilkar

" K. Ravindran
" B.V.S, Murthy

| W(\‘
‘ %%éfi

Vv

P gsent P

- CBs,

AIR,

AIR,
Cis,

AIR,
AIR,
AIR,
AIR,
AIR,
AIR,
AIR,
AIR,
ALR,
AIR,

I.an

AIR, Bombay
.Jaipur )
Dharwad
Madras.
Almora
Nagpur

, Jalandhar

New Delhi
Bombay -
Sangli

‘Radio A
Kashmir, Srinagar

Guwahati
Calicut
Nagpur

Néw Delhi
Tiruchi
Jeypore
Jalandhar
Calicut

‘Trichur

Calcutta

Radio Kashmlr
Jammu P

- CBS,

AIR,

New Delh1

- AIR,
4IR,
IR,
ALR,

Tlrunelvell
Poona
Calicut
Vijayawada

“AIR

.CBS
AIR,,

39

Fosting on Promotjo

ESD,
AIR,
AIR,

AIR,
DIX,

DIK,
AIR,

Trivandrum .

AIR, New Delhi

Gulbarga_
Tiruchi
A;ﬁ;.Kanpur
Boonar
Shimla
Jalpur
Bombay
Sangli

Radio Kashmir,
Srinagar

CAIR,
© AIR,
- T&PES, AIR,

Dibrugarh
TriVandrum

New Delhl.

'AIR,

AIR,

'AIR,

DDK,
AIR,

"AIR,

AIR,-

New Delhi

Pondicherry "~

Sambalpur
Jalandhar
Trivandrum
Calicut
Slllgurn

Radio Kashmir

AIR,

AIR,
AIR,
KIR,

Contdo L .-..

"Srinagar
AIR,

Roht ak

Madrés

Panaji
Trichur

Visakhapatnam

.2/
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63. shzi C.W. Pathak

' 6.4’ u
65, W

66,
67. *

68. 0
69.
70.."

AV Subha Reo
Dhanjay Tewari
R.D. Bhargava
Mohd, Jamil Khan .
G, Prasad

J i, Arulraj

5. Poornachandra Rao

71. ™ GJ3. Vittal dao

72?\m' R.K. Unnikrishnan Nair

K.V, John

S.N. Kapur
M.L. Baruah =
R.C. Das

B.N, Nandanwar

78 ”f/Lgllu Prasad

79. "

a5
P

Gy . 1]
i (1 R ]

M.L. Sinqgh

R0, Chaudhry
Ramashish Prasad
Rajendra "Nath

Ch. Koteswara ilao -

AG, Ray'

C. Panda

S.K. Sadhu

Th. Leibakacha Singh
S. Pishak Siagh
Keiie Ramarajd

G. Madhava Worrier
K¢S§.5. raghavan
L.C. Chauhan

S.ie Kani Q.a,

K.H, Jadav

N. Bhadra

e I T

IR,

Al

CBS

CBS,
LIR,
/Jm,
DI,
C3s,
ALK,
AIR,
AL,
PUK
41,
AR,
AIR,

T
I;.L.-AL,

CBS,

- AIR,

I\Il{,
ALK,

ALR, i
Al

AIR,
DK,
ALi,
‘id,
AR,
Al
i,
LIa,
AT,
HIg,
AL,
I,

ARS

Jalgaon
Auran: ubad

K- nﬂur :
HUBLY Jalpur v

Jabalpur

“Ranchi

Madras
ALR, Madras
Hyderabad
Trivandrum
Trichﬁr
Jalandhar
Guwahati
Silchar
Jalgaon
Fatna
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Central Administrative Tribunal

Aveods _ApDIFIONAL-BENGH,
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case is forwarded for necessary action.
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